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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037
Email:- hspcbropr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :THE PANIPAT COOP SUGAR MILLS LTD PANIPAT
                GOHANA ROAD PANIPAT

                                                                                    
Subject: Grant of consent to operate to M/s THE PANIPAT COOP SUGAR MILLS LTD
PANIPAT.
              Please refer to your application no. 9126042 received on dated 2021-01-27 in regional
office Panipat.With reference to your above application for consent to operate,M/s THE
PANIPAT COOP SUGAR MILLS LTD PANIPAT is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313093921PITCTO9126042 Dated:15/03/2021

Consent Under  BOTH

Period of consent  27/01/2021 - 30/09/2021

Industry Type  Sugar ( excluding Khandsari)

Category  RED

Investment(In Lakh)  15550.0

Total Land Area(Sq.
meter)

 282591.9

Total Builtup Area(Sq.
meter)

 57708.17

Quantity of effluent

1.	Trade  150.0 KL/Day

2.	Domestic  9.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  On land for green belt development

Domestic Effluent Parameters

1. NA  mg/l

Trade Effluent Parameters

1. BOD 100 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH 5.58.5

5. O&G 10 mg/l

Number of stacks  3

Height of stack

1. Boiler Stack no. 1 30 meters
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Regional Officer,  Panipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 

2. Boiler Stack no 2 30 meters

3. DG stack 3 meters

Emission parameters

1. SPM 150 mg/m3

Product Details

1. Sugar 1800 Metric Tonnes/day

Capacity of boiler

1. Boiler 3 nos 15 Ton/hr

2. Boiler 24 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 0.1 KL/day

2. Baggas 490 TPD

Raw Material Details

Sugar cane 1800 Metric Tonnes/Day
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9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.Unit will handover waste oil of D.G set only to the Authorized recycler. 2. Unit will run
ETP regularly and maintained log books properly . 3.That the unit shall keep all the parameters
within the prescribed limits and shall comply with all the Norms and Rules as prescribed in the
Act 4.That the unit will provide inter locking arrangement of DG set with ETP and shall have
adequate D.G. set to ensure regular and effective running of pollution control devices. 5.That
the unit will not discharge any untreated effluent inside and outside its premises. 6.That the
unit will not add any air polluting process/ machinery and also not to add any process which
increases the water pollution load. 7. That the unit will comply with all the provisions of
Hazardous Waste Rules . 8.That the unit will obtained authorization under HOWM rules 2016
with in 30 days . 9. That the CTO so granted shall become invalid in case of violation of any of
the above / any law of the land.

 

Regional Officer, Panipat

Haryana State Pollution Control Board.
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Application no. :7780880

Industry id: 14PIT764313

Date: 19/03/2021

Haryana State Pollution Control Board
SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037 Email:-

hspcbropr@gmail.com
                                                                                    

                      
To

                                                                                    
           M/s  THE PANIPAT COOP SUGAR MILLS LTD PANIPAT
                   GOHANA ROAD PANIPAT
                   Panipat

                                                                                    
                      

                                                                                    

Details of Authorization
                                                                                    

                                                                                    

                                                                                    

                                                                                    
                    Regional Officer Panipat

           For Haryana State Pollution Control Board
                                                                                    

Conditions of Authorization:
                                                                                    

No. :HWM/PIT/2021/7780880 DT: 19/03/2021

Sub: Grant of Authorization under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016

1. Reference of application:7780880 dated: 19/03/2021
2. PRADEEP AHLAWAT of THE PANIPAT COOP SUGAR MILLS LTD PANIPAT is hereby

granted an authorization for generation, collection, storage, disposal on the premises situated at
GOHANA ROAD PANIPAT

S.No. Name of process and Category of
Hazardous Waste as per the Schedules I,
II and III of these rules

Authorised mode of disposal or recycling
or utilisation or co-processing, etc.

Quantity

1 Industrial operations using
mineral/synthetic oil as lubricant in
hydraulic systems or other applications,
Used/spent oil

recycler 1.4
KL/Annu
m

1. The authorization shall be valid for a period of 10/02/2021 to 30/09/2021
2. The authorization is subject to the following general and specific conditions :-

(i) 1.Unit will handover waste oil of D.G set only to the Authorized recycler. 2. That the unit will
comply with all the provisions of Hazardous Waste Rules . 3. That unit will maintain record in
Form III and submit annual return on form IV before 30th june of every year 4.That the
Authorization so granted shall become invalid in case of violation of any of the above / any law
of the land .
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Application no. :7780880

Industry id: 14PIT764313

Date: 19/03/2021

                                                                                    
                    Regional Officer Panipat

           For Haryana State Pollution Control Board
                      

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

4. Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

7. An application for the renewal of an authorization shall be made as laid down under these Rules.
8. Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,

Forest and Climate Changes or Central Pollution Control Board from time to time.
9. Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

Kamaljit Singh
Digitally signed by Kamaljit 
Singh 
Date: 2021.03.19 11:19:56 
+05'30'
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Annexure –VI 

 
 

Entrance of the Panipat Co-Operative Sugar 
Mills Ltd 

 
 

Display board at the entrance of the Unit  

 
 

White Smoke found from the chimney 

 
 

Oil & Grease Skimmer installed befotre ETP 
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Primary Clarifier 

 
 

Secondary Clarifier 

 
 

Equalization Tank 

 
 

Existing RCC tank proposed to be used for 
storing treated effluent 
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Lab setup in the vicinity of ETP 

 
 

OCEMS display 

 
 

Treated effluent being used for gardening 
within the premises 

 
 

Spray pond 
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Lagoons storing untreated Spent Wash 
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